
Case No. 4520/2016 
SUSHILA 
Versus 
RAKESH KUMAR SACHDEVA 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 12073/2016 
RAMDHARI 
Versus 
POOJA AND ORS 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5298011/2016 
STATE 
Versus 
Kaka Singh 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5853/2017 
STATE 
Versus 
Titu@Sudesh 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 6656/2017 
STATE 
Versus 
RAVI 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 6803/2017 
STATE 
Versus 
ARIF 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 566/2018 
SUDHIR KUMAR 
Versus 
MANOJ AGGARWAL 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 2401/2018 
HARVINDER SINGH 
Versus 
MUKESH SOBA 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 2836/2018 
VIJAY THAKUR 
Versus 
A L KARMA 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 2838/2018 
MS. LEENA T. THOMAS 
Versus 
A L KARMA 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

 



 
Case No. 3685/2018 
M/S RAJ PLASTICS 
Versus 
M/S SEABUCK AYURVEDA PVT LTD AND ORS 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 3686/2018 
M/S RAJ PLASTICS 
Versus 
M/S SEABUCK AYURVEDA PVT LTD AND ORS 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 4028/2018 
RAJ PLASTICS 
Versus 
SEABUCK AYURVEDA PVT LTD. AND ORS. 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 4475/2018 
VINEET BHATIA 
Versus 
ALLIED STRIPS LTD ORS 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 4476/2018 
VINEET BHATIA 
Versus 
ALLIED STRIPS LTD 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

 



 
Case No. 5760/2018 
STATE 
Versus 
MAHENDER KUMAR 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 4816/2018 
M/S ELISA BIOTECH PVT. LTD. 
Versus 
M/S SAIRAM DISTRIBUTORS 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5250/2018 
M/S K.S. ENTERPRISES PVT. LTD. 
Versus 
M/S JAI SAI RAM STEELS PVT LTD. 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5364/2018 
M/S RAJ PLASTICS 
Versus 
M/S SEABUCK AYURVEDA PVT LTD AND ORS 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 1042/2019 
AJAY KUMAR 
Versus 
AMIT KAUSHIK. 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

 



 
Case No. 1446/2019 
STATE 
Versus 
RAM BABU SINGH @DHOULU 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 6643/2019 
STATE 
Versus 
SADDAM 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 2004/2020 
SHASHI KANT 
Versus 
BRAJESH MATHUR AND ORS. 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 2551/2019 
STATE 
Versus 
VIRENDER@ASHU 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 2210/2019 
MEENAKSHI DEVI 
Versus 
RAHUL 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

 



 
Case No. 5283770/2016 
STATE 
Versus 
PRAVEEN KHATRI @ BABLOO 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5295306/2016 
STATE 
Versus 
JAFAR 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5297494/2016 
STATE 
Versus 
SANJEEV KUMAR 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 3734/2018 
STATE 
Versus 
BARKAT ALI@NAG 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 6147/2018 
STATE 
Versus 
SURJIT SINGH 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

 



 
Case No. 6833/2018 
STATE 
Versus 
SEIKH ADIL @ RAJA 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 4510/2017 
RAJEEV KR 
Versus 
RAMESHWAR DAYAL MAHESHWARI. 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5072/2018 
M/S DEVANSH TESTING AND RESEARCH LABORATORY PVT. LTD. 
Versus 
M/S. RHON PAL EIOTECH PVT. LTD. AND ORS. 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 5353/2018 
LAXMI NARAYAN 
Versus 
NIRMALA 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 34/2018 
STATE 
Versus 
SATENDER KUMAR 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

 



 
Case No. 425/2018 
STATE 
Versus 
SHAMSHAD @SHAMBHU 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 3599/2019 
STATE 
Versus 
MUSTKEEM 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

  Matter be now listed for 03.09.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
Case No. 9170/2016 
SHIV HARI 
Versus 
ANIL KUMAR 

 

19.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App from residence of the undersigned. 

 

Present: None.  

   

Matter is being reflected as being at the stage of arguments on sentence. 

Let notice be issued to both sides and to their respective counsels for arguments  

through VC on 02.07.2020. 

 

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
E FIR No. 008505/2020. 
PS Narela.  
 

 

19.06.2020   

  Fresh chargesheet received. 

 

Present: None for State.  

   Accused Bhupender is stated to be on bail. 

   Accused Sudama is stated to be in JC. 

 

   Put up for consideration on 03.07.2020.  

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

  



 
FIR No. 111/2020. 
PS Narela.  
 

 

19.06.2020   

  Fresh chargesheet received. 

 

Present: None for State.  

   Both accused are stated to be in JC. 

 

   Put up for consideration on 03.07.2020.  

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               



 
FIR No. 394/15. 
PS Bh. Dairy. 
State VS Sushil Saxena. 

 

19.06.2020   

  This is an application seeking the status of the accused in the present case. 

 

Present: None.  

   

  IO/ SHO to report on 20.06.2020. 

 

   

 

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               

 



 
E FIR No. 10408/2020. 
PS Bh. Dairy. 
State VS DL 6SAL 8386. 

 

19.06.2020   

  This is an application for release of vehicle on superdari. 

 

Present: None.  

   

  IO/ SHO to report on 20.06.2020. 

 

  

         (Divya Malhotra)                        

        MM-01/North/Rohini Courts 

                           19.06.2020               


